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CALLING ATTENTION TO MATTER
OF URGENT PUBLIC
IMPORTANCE

Reported refusal to Israel to attend
Dr. Zakir Hugain’s funerels
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THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : No
advance intimation had been recelved from

the Israeli Consul in Bombay that the Con-
syl wished to participate in the funeral
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rites of the late President Dr. Zakir Husain-
The Israeli Vice Consul gave the intima-
tion of his arrival in Delhi late on the mor-
ning of Sth May 1969 and saw the Chief of
Protocol after 3 P. M. The Vice Consul
enquired whether he could lay a wreath
and whether it would be possible for him
to join the funeral procession from Rash-
trapati Bhawan.

The Chief of Protocol explained to the
Vice Consul that the Lying-in-State had
ceased at 1 P. M. He could not lay a
wreath at that late hour, but he could do
so at the grave the following morning
along with the other foreign digunitaries who
had not been able to lay a wreath in time.
It was also explained to him that the
Diplomatic Corps was not joining the
funeral procession and that as no intimn-
tlon had been received earlier from Con-
sular Heads of Posts accredited outside
New Delhi and who had no diplomatic
representation in the Capital, no provision
had been made for them to be present at
the burfal. In vlewof the late hour it
would be extremely difficult to make any
special arrangement for the Israell Vice
Consul.

The Vice Consul of Israel appeciated
the position and thanked the Chief of Pro-
tocol for the information. He stated that he
would go the following morning and place
a wreath at the grave of the late President
Zakir Husain. Since the Vice consul had
been good enough to call on the Chief of
Protocol, the Chief of Protocol suggested
that as a special case the Vice Consul
could attend the ‘Namaz-e-Jenaza’ at Rash-
trapati Bhawan.

It will, therefore, be seen that while
the Chief of Protocol tried to assist, it was
really too late for him to do anything more
for the Israel Vice Consul.

SHRI M. L. SONDHI (New Delhi) :
It is a cock and bull story. But who is
the cock and who is the bull ?

SHRI BAL RAJ MADHOK 1 One is
cock and the other is bull and the story
is called the cock and bull story.

Here the question inovolved has two
aspects—one is the aspect of national in-
terest and the other is the question of
international courtesies and proprieties.
So far as national interests are concerned,
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West Asia is a very important region for
us. The war there has cost us most and
the closure of the Suez Canal is costing us
more than Rs. 30 crores every year in the
form of increased freight. Therefore, it
should be in our interest to see that peace
prevails in this region and that can be
done only if we pay the role of a peace-
maker and not a war-monger. I am very
sorry to say that the role that the Goven-
ment of India is playing in West Asia is
incompatible with our own professions and
goes against our national interests. We
have been taking a very very partisan view
and we have been supporting the Arabs ;
who have been taking us to granted all
along the line.

SHRI M. R. MASANI (Rajkot) : They
are agents provocateurs.

SHRI BAL RAJ MADHOK: How frien-
dly the Arabs are was made very clear dur-
ing the 1965 war. We know that Arabs are
in the Russian pocket. Now, with the shift
in Russian policy, when Russia is golng
nearer to Pakistan, the Arabs will also
have to go nearer Pakistan. Therefore,
our national interests would demand that
India should play the role of a peace-maker
and mediator and not a war-monger and
that in West Asia region we should not
take a partisan view, on the other hand, we
should have friendly relations with Israel.
Israel is a conutry which has all along been
friendly to us. Last year, when we contes-
ted for a seat in the Security Council, the
Arabs put up their own candidate, even tho-
ugh it was our turn, and it was with the help
of Israel, who gave us not only their vote
but canvassed for more votes for us, that we
were able 10 get a seat in the Security Coun-
cil in spite of the opposition of the Arabs.
Ia view of all this. it is high time that the
Government of India changes its policy
towards Isreal and makes friends with that
country. This policy of making enemies
all along the line should stop.

MR. SPEAKER : No doubt you are
raising a very important point. But the
Calling Attention only relates to partici-
pation in the funeral ceremony of the late
Dr. Zakir Hussain.

SRRI BAL RAJ MADHOK : So, from
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the point of view of national interest, the

policy that we have been following towards
West Asia is very wrong. We should
build bridges with Israel. We should not
allow ourselves to be dictated to by the
Arabs, 30 far as our policy in West Asia is
concerned ; particularly when there are
countries like Iran and Turkey, which are
Muslim countries, which have the closest
relations with Israel, why can’t we ?

The other is the question of internation-
al courtesy and propricty. When we have
allowed even the enemies of this country
like Communist China to place wreaths
on the body of the late President, when
the representative of Pakistan who bhas
come has been given undue prominence on
the All Indla Radio, when even a traitor
ilke Shri Sheik Abdulla was given promi-
nence on the All India Radio, on the other
side, here is a country and a people which
has all along been friendly to us and this
is the treatment we give to them. When
Shastriji died, they came and joined the

funeral ; when Nehruji died, they came
and joined the funeral. This time their
Consul was ill and so he sent his Vice-

Consul. He came here and contacted the
QGovernment of India at 10 a. m. Between
10 A. M. and 1 P. M. was quite a long time
when they could have taken a decision and
allowed him to place a wreath on the dead
body of the late Dr. Zakir Hussain. Ins-
tead of doing any such thing, they deli-
berately avoided taking a decision and they
did not allow him even to join the funeral
procession. This is a deliberate discour-
tesy not only to the envoy and govern-
ment of Isracl but also to the people of
Israel and the people of India, who are
known for their civilised behaviour. We
know that in mourning. in ghamt, all diff-
ercnces are forgotten. But bere is a case
where people who have come to partici-
pate in the ghami were not ailowed to do
0,

And this is not the first incident of
this type. Some time back, when Presi-
dent Zalman Shazar wanted to visit our
country, we refused him permission. Then,
when their Consul wanted to give a ban-
quet, we did not give them permission.
This is the third discourtesy we have shown
to them.

Ip view of all this, I want to put somg
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specific questions and I would expect the
hon. Mibister to give me specific answers
to those question. Firstly, was it a slip or
over-zeal of any officer of the Ministry of
External Affairs or it was a deliberate po-
licy of the Government ?

If it was a case of slip on the part of
any officer, what action bas been taken
against him. Secondly, may I"know whe-
ther the Government will reconsider its
policy towards West Asia and stop taking
sides in Arab Israeli conflict so that we may
be able to play a role of peace-maker and
bring about peace in that troubled region ?
Thirdly, I would like to know whether the
Government are prepared to extend, if we
cannot have full diplomatic relations with
Israel just now, the same courtesies and the
same privileges which we have extended to
G. D. R. and allow them to shift their
Consular Office to Delhi so that such
things can be avoided in future. Lastly,
may I know whether the Government will
express regret to the people of Israel and
Government of Israel for this, if I may
take a charitable view, inadvertant discour-
tesy shown to them ?

THE MINISTER OF EXTERNAL
AFFA(RS (SHRI DINESH SINGH) : MR.
Speaker, Sir,

How can
in the

SHRI M. L. SONDHI :
there be an advance information

case of deaths ?
MR. SPEAKER : The body was lying
in State for three days.

SHRI DINESH SINGH: 1 thought
we were discussing a serious matter, which
did not merit a childish interruption.

SHRIM.L.SONDHI : Itis a seri-
ous matter. The importance of humeour
is to elevate the debate and to give it sub-
stance. If he does not understand hum-
our and understands only shouting, we
witl shout. He may be a power behind
the throne buat he should answar this ques-
tton on merits. It is a question of war
and peace in Middle-East. A small diplo-
matic Incident may escalate into war.

SHRI DINESH SINGH : Sir, the hoa.
Member raised several matters and I shall
try to deal with them as briefly asl can
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entirely agree with the hon. Member, Shri
B3l Raj Madhok, when he says that we
should assist in bringing peace in West
Asia and he will appreciate the efforts that
we have made in trying to bring peace to
West Asia -.....

AN HON. MEMBER : Question.

SHRI M.L. SONDHI : Anti-semi-
tism is your policy.

SHRI DINESH SINGH : So for as the
question of national interest and diplomatic
behaviour is concerned, may 1 tell him,
through you Sir, that both the national in-
terest and diplomatic behaviour have been
taken into full consideration in our rela-
tions with Israel. It is a matter of policy.
According to our rules. Sir, this is not the
occasion so discuss it. We had the oppor-
tunity to dicuss it when the demands of
the Ministry were before the House aand
I explained in great deal what our policy in
this respect was.

The hon. Mentioned that there was a
question of discourtesy to the representa-
tive of Israeli Consul in Bombay. May I
say that if there was any discourtesy, it was
on the other side who had ample time to
inform us of any desire that they may have
had to participate in the laying of wreaths?
We bad intimations from various Govern-
ments from all corners of the world. The
people travelled thousands of miles to get
here. Their intimations had been received
and they had been duly received at the
airport with full honours. You, Sir, your-
self had taken the trouble to go to the
airport to receive some of the dignitaries and
some of the Speakers, who came after full
information had been received......

SHRI M. L. SONDHI You don’t
allow Isrealis who arej accredited to you
at Bombay to come here.

MR. SPEAKER : Order, order. The
wholetHouse is interested to hear the reply.
You cannot disturb like this. Let us hear
the full reply. M MR. Madhok has got
any point which is not clarified, be will
get up and say, this point has not been
answered. That will be better. Every
minute you get up like this. That is
not proper. The minister has been saying
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[Mr. Speaker]
that intimations bhad been given by others.
The body was lying in the State for three
days. He has been explaining that.
(Interruption) 1 am pot answering the ques-
tion. 1 am only suggesting that you should
sit down. Mr. Madhok will ask if there is
any doubt.

SHRI BAL RAJ MADHOK : He
says, there was no intimation. Let me
correct him. He had the information. He
reached in the morning and he gave
the information immediately. If he could
not get information earlier, it was because
the Consul himself wanted to come. Beca-
use he was ill, he sent the Vice-Consul and,
as soon as he came, he informed the Go-
vernment. May I know whether four
hours is not ample notice for them allowing
them to lay a wreath there ?

SHRI DINESH SINGH : I was trying
to explain that a mission situated in India
had plenty of opportunities to send us
advance intimation after the death, not be-
fore the death as one hon. Member tried
to say from there. After that, they had
sufficient opportunity and time to send us
any in intimation. There are a number of
organisations and representatives of govern-
ments in a c« 1 pacity si d out-
side Delhi and they had performed due
honours by signing the books that had been
placed. The Israel Consul had done that
himself and the necessary facility existed.
Therefore, there was no question of our
wanting to slight the Vice Consul or to
give any reflection that the Israeli people’s
wish to associate a representative in this
was not taken care of. Had there been...

SHRI RANGA (Srikakalam)
coming here was not informed ?

His

SHRI DINESH SINGH :
actly what I am trying to say. There had
been no advance intimation. The hon.
Member says, and I have quoted in the body
of the reply......

That is ex-

SHRI BAL RAJ MADHOK
wrong. I challenge.

He is

MR. SPEAKER : You yourself said
10 O’ Clock on the third day. Even pre-
suming that it is correct, I would say this.
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The body was lying in State for three days.
And on the third day at 10 O® Clock, he
informed—a person who is living in India
and not in America or Israel ?

SHRI DINESH SINGH That was
exactly what I was saying. Even at that
late hour, as soon as the Chief of Proto-
col—you will appreciate the tremendous
pressure that had been placed on the Pro-
tocol Division—, who was mostly at the
Airport of or Rashtrapati Bhavan, was
able to receive the Israel Vice Consul, he
cxtended to him every facility that was
then available to him and he mentioned
that there were other foreign dignitaries
who, because of late arrivals, could not place
wreaths while the body was lying in State
and that arrangements had been made for
them the next morning and that similarly
the Isreal Vice Consul could go there. He
also mentioned to him about the only
ceremony, the only rite, that was taking
place in Rashtrapathi Bhavan and suggested
that he could join that. It was made
quite clear to him that the diplomatic
corps were not joining the procession and,
therefore, there was no question of join-
ing that.

Regarding his going, you will appreci-
ate, there were a number of very impor-
tant personges here. Security and other
arrangements had to be made. Wind-
screen cards had already been issued. The
police bad been informed. As the last
moment, t0 try to make any arrangement
would have been extremely difficult. Ins-
tead of the Israeli Vice Consul getting into
more difficulties without appropriate arran-
goment, this arrangement was suggested
to him and he appreciated that.

I can quite appreciate that some hon.
members would not agree with our policy
about West Asia or Israel. We are quite
willing to discuss that policy. But I
would beg of them not to mix it up with
something of this nature where the Israel
Consul had ample opportunities to send us
information on any participation that they
wanted.

SHRJ BAL RAJ MADHOK : Will
you allow them to shift their Consul’s
office to Delbi, so that such things are
avoided in future ? \inse:ruptions)
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SHRI DINESH SINGH : Two points
bad been raised by Prof. Madhok. One

was whether we would give Israel the same
facilities that we were giving to the trade
representation of G. D. R. May I say that
Israe) has a Consul here which has a higher
status than the trade representation of the
German Democratic Republic ?

So far as the question of shifting their
office to Delhi is concerned, we have had
occasion to discuss it in this House and
I had expressed earlier—the Government
bad come to that conclusion—that it was
Dot necessary for them to shift their office
to Delbi.

12.30 brs.
PAPERS LAID ON THE TABLE
-

Pgeventjon of Food Adulteratien (Amend-
ment) Rules, 1969 and Certified Accou-
ots of the Delhi Development
Authority

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR. S.
CHANDRASEKHAR) : On bebalf of
Shri K. K. Shab.

I beg to lay on the Table

(1) (i) A copy of the Prevention of
Food Adulteration (Amend-
ment) Rules, 1969, published
in Notification No. G. S.R.
532 (English version) and G.
S. R. 533 (Hindi version) in
Gazette of India dated the
8th March, 1969, under sub-
section (2) of section 23 of
the Prevention of Food Adul-
teration Act 1964. [Placed in
Library. See No. LT-1090/69. ]

(ii) A statement showing reasons
for delay in laying the above
Notification.

(2) A copy of the Certified Accounts
of the Deihi Development Autho-
rity for the year 1966-67 together
with the Audit Report thereon,
under sub-section (4) of Section 25
of the Delhi Development Act,
1957. [[Placed in Library. See No.
LT-1091/69).
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Karosene (Fixation of Ceiling Prices)
Second Amendment Order, 1969

THE MINISTER OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (DR. TRIGUNA SEN) :

I beg to lay on the Table a copy of
the Kerosene (Fixation of Ceiling Prices)
Second Amendment Order, 1969, published
in Notification No. G. S. R. 1040 in Gaze-
tte of India dated the 26th April, 1969
under sub-section (6) of section 3 of the
Essential Commodities Act, 1955. [Placed in
Library. See No, LT-1092/69. ]

SHRI M. L. SONDHI (New Delhi) :

He wili ask Parli (Interrap ) Is
he sorands of heaven ?
MR. SPEAKER 1 Order, now. Will

you kindly sit down? I am now on my
legs. There is no point of order. You want
some discussion.

SHRI SRINIBAS MISRA (Cuttack) :
In item No. 4, the notification is dated 8th
March 1969. Towards the fag end of the
session it is being laid. You may kindly
direct them to reiay it in the next session.

MR. SPEAKER : There is an explana-
tion. Reasons are given.

SHRI1 SRINIBAS MISRA : In these
4 days we cannot suggest any modification.
It has to be relaid.

Papers snder Section 619 A of the
Companies Act.

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): 1 beg
to lay on the Table a copy of each of the
following papers under sub-section (1) of
of section 619 A of the Companies Act,
1956 :—

(1) Review by the Government on the
working of the National Projects
Construction Corporation Limited,
New Delhi for the year 1967-68

(2) Annual Report of the National Pro-
jects Construction  Corporation
Limited, New Delhi, for the year
1967-68 along with the Audited
Accounts and the comments of
the Comptroller and Auditor
General thereon.



